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1. Whether Report.ers of local papers may
te allowed to see the ji}dg«»nent ?

2, To fcx} referred to the Report.ers or not?

JUDGEMENT (ORAL)
(DETJVERED BY HON'BLE SHRI J.P. SHARMA,MBMRER(J). )

Ttie ar^licant has filed this Original

Application assailing the order of his transfer

dated 31.3.86 as well as the Circular dated 13.6.91

(Annexure A-2) of the applicaticxi, issued by

Minisitry of Agri.a.ilture regarding seniority list

of Stemagrapher Grade-D of CSSS borne on the

ccxrd.u.ix^d csadre of DepartJrient of Fert3.1isers and

Deixjrtrri^nt of ChOTicals & Petnx;hemicals. The
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relief claimed in this appli«:(tion is for setting

aside the transfer of the applit^ant made vide

Cifficijj Order No. 14 of 1986 dated 13t..h Marc^i, 1986

with all aonseqnential benefits and placing the

applicant in his original cadre i.e. in Respondent

No,1 strength.

2, The respondents have coiotested this

aprd.icatiori and filed their reply. Preliminary

objeK'tifons on tlie rriai ntainabi li ty of the

application has also l:x:»n taken. The respondents

have also contestrsd th»e s:ipplix»t.,i.on on merit.

3. The iratter was also heard on the last

occasion on 6.5.92 when the file was perused and

the ple?rdi.ngs was scn.iitini.sed, the laornsid rxormsel

was p:>i'vtrdly .asks-.d wtwat.her- the present appl ication

has not. become infructuous as the relief 1 4 2

prayed in the applicaticso are no 1anger>§' pressed

r-^sgardi.ng the transfer of the apolirant. The

learnfd mi.rnsel Shri. V.K. Rao prayed for certain

time and the same was granted ti.ll txoday. It

appears that. Ite has desi rxd to rmove an amended

aPDl icoa ti.on.



laarricsd tes pointed out that

in fcKi-t: in p5ira-.l. of the application a mfemnce is

also trade to Circular dated 13.6.91 issued by

Respondent No.2 against with the arn^licant is also

dggrievfcd. When tlKS learned counsel was desired to

go through the aforesaid Circular dated 13.6.91/

/-9.3.91 It only go&s to sIk^vw that only persons

likely to be effected by the seniority list of

.:>t.en<.5<;5iaplier Grade-D of C5S.S asked to make a

representation within 15 days from the date of the

order. As stjch it irs not a senioirity list in

itself. Tt is a right given to all the effected

psrsons, may be the applicant also, to repmsent

against any infirmity in the seniority list and

n^^ke representation with regard to that. In fact,

the applicant sfrosjld not be aggrieved by such

order. The seniority list alleged by the learued

counsel for the applicant is not at all been filed

in this case. Nor them is any prayer i.n the

relief pi^rra S of the Ori.ginal Application regardi.ng

the seniority of the applicant eiftier to be

umraded or modified vis a vis other persons in the

Scifffis rx-idm of Stenogrtispher Grade-D. v.

I
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learned counsel Shri V.K. Rao

If.-listed that the applici^int has not oome and he has
to take instructions. Hcwever, in view of the

position which is rnade out from the file, r do not

f-u'̂ d that there is any occasion or any reasonable

c4^i?se to give further adjournment in the matter.

=- fn vi«;;w of the above facts, the present

spnlication is disposed of as having been become

infriMituous as the relief prayed for in parB--8 of

.no aralicat.ioi) are not teing pmssed, with the

1j.ljerty to the applicant to assail the matter of

serd.ori.ty of the Steiiographer Grade-D in the proper

n.ifn, if he so advised, subject to the•C,.,

Tri tkie circf.fmstances, parties are left.

•'ur bcrar the:ir' cos'ts.

(

( J.P. SIIARMA ) Ik.

MflMBRR (J)


